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6020497 Heard Shri DeS.Mishra, counsel for thé

applicant and Shri B.K.Nayak, counsel on ,
behalf of Shri L.Mohapatza, appearing for
the Respondents.

In this Application the relief(s) sought
for is to issue a direction to the Respondents
to reinstate the applicant in service and fipay
him back .wages with service contimuitye ‘rﬂlis
matter came up in Original Application 373/95.
The applicant worked as a casual labour 11'
the Office of the Respondents who are located
in Bihar, except Respondent 2, who is General
Manager, S<&.Railwd@y, Garden Reach, Calcutta
and Respondent NO.l1 who is at Delhi. When ]
the learned counsel for the Respondents |
raised this objection, the applicant's
counsel sought time to file additiomal |
miterial throwing light on the subject of |
jurisdiction. Even after several Opportun#tiem
additional material has not been furnished.

I have decided in O.A.373/95 that this Bench

does not hAve the jurisdiction to enterta:!.n
this Application. This application, ther.eﬁore,
cannot be admitted because it is not - |
maintaimable for want of jurisdiction. The
application along with the Court fee be ‘
returned to the applicant for being presented
by him before anotheyr appropriate Banch
of the Tribunal having jurisdiction.
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